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(... Continued from previous page)
4)  EBITDA Margin (%) is calculated as EBITDA divided by Revenue from Operations.
5)  Profit After Tax Means Profit for the period/year as appearing in the Restated Standalone Financial Statements. Particulars 2023 RO Yearzt;nzdzed UL ETEE 2021
6) PAT Margin (%) is calculated as Profit for the year/period as a percentage of Revenue from Operations. . — .
7)  RoE (Return on Equity) (%) is calculated as net profit after tax for the year/ period divided by Average Shareholder Equity. b. Sodium Silicate Production
8) RoCE (Return on Capital Employed) (%) is calculated as earnings before interest and taxes divided by closing capital employed. Capital Employed includes Equity Shares, Daily Capacity 60 MT 60 MT 60 MT
Reserves and surplus, Long-Term Borrowing and Adjustment of Deferred Tax Asset/ Deferred Tax Liability. Installed Capacitv (Annual 14400 MT 14400 MT 14400 MT
9) Net Fixed Asset Turnover is calculated as Net Turnover divided by Average Fixed Assets which consists of property, plant and equipment, capital work-in-progress and p. J ( - ) 00 00 00
intangible assets. Actual Capacity Utilization 11140.56 MT 10246.68 MT 6617.94 MT
10) Operating cash flows means net cash generated from operating activities as mentioned in the Restated Standalone Financial Statements. Contribution to revenue from operations of top 1 /3 /5/ 10 customers
OPERATIONAL KPIs OF THE COMPANY: Top 1 Customers (%) 18.75 13.33 13.84
Particulars For the Year ended on March 31 Top 3 Customers (%) 39.07 28.62 27.57
— 2023 2022 2021 Top 5 Customers (%) 48.71 40.02 37.39
apaclly and capacly utization Top 10 Customers (%) 63.87 57.91 53.63
a. Tire Processing
Daily Capacity 100 MT 100 MT 100 MT Source: The Figure has been certified by our statutory auditors M/s. J C Ranpura & Co. Chartered Accountants vide their certificate dated June 28, 2023.
Installed Capacity (Annual) 24000 MT 24000 MT 24000 MT COMPARISON OF FINANCIAL KPIs OF OUR COMPANY AND OUR LISTED PEERS:
Actual Capacity Utilization 16558.20 MT 14526.33 MT 10558.25 MT Our company does not have comparable listed peer therefore information related to peer group has not been provided.
H H 113 ; inn?’ ; 7
For further details, please see the chapter titled “Basis For Offer Price” beginning on page 91 of the RHP
| | L]
BID / OFFER ANCHOR INVESTOR: BID/OFFER OPENS ON: BID/OFFER CLOSES ON:
PROGRAM WEDNESDAY, SEPTEMBER 20, 2023 § THURSDAY, SEPTEMBER 21, 2023 § MONDAY, SEPTEMBER 25, 2023
In case of any revisions in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision of the Price Band, subjecttothe | DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHANGE): Itis to be distinctly understood that the permission given by National Stock Exchange of India Limited
Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company may, for reasons to be recorded in writing, | (“NSE”) should notin any way be deemed or construed that the offer document has been cleared or approved by NSE nor does it certify the correctness or completeness of any
extend the Bid/Offer Period for a minimum of three Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised | of the contents of the Offer Document. The investors are advised to refer to page 187 of the Red Herring Prospectus for the full text of the Disclaimer clause of National Stock
Bid/Offer Period, if applicable, will be widely disseminated by notification to the Stock Exchange, by issuing a press release, and also by indicating the change on the website of | Exchange of India Limited.
the Book Running Lead Managers and the terminals of the other members of the Syndicate and by intimation to SCSBs, the Sponsor Bank, Registered Brokers, Gollecting | GENERAL RISK: Investments in equity and equity-related securities involve a degree of risk and investors should notinvest any funds in this Offer unless they can afford to take
Depository Participants and Registrar and Share Transfer Agents. the risk of losing their investment. Investors are advised to read the risk factors carefully before taking an investment decision in this Offer. For taking an investment decision,
This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”) read with | investors must rely on their own examination of the Offer and this Offer, including the risks involved. The Equity Shares have not been recommended or approved by the
Regulation 229 of the SEBI ICDR Regulations and in compliance with Regulation 253 of the SEBI ICDR Regulations, wherein not more than 50.00% of the Net Offer shall be | Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the
available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) (the “QIB Portion”), provided that our Company may, in consultation with the Book | investorsis invited to 'Risk Factors' on page 26 of the Red Herring Prospectus.
Running Lead Manager, allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations ("“Anchor Investor BOOK RUNNING LEAD MANAGER TO THE OFFER REGISTRAR TO THE OFFER COMPANY SECRETARY AND COMPLIANCE OFFICER
Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the Anchor Investor -
Allocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion. Further, LI N K | -t - m
5.00% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion shall be available for BEELI /E n | | I Ie
allocation on a proportionate basis to all QIB Bidders, including Mutual Funds, subject to valid Bids being received at or above the Offer Price. However, if the aggregate demand . T o G G B
from Mutual Funds is less than 5.00% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining Net QIB BEELINE CAPITAL ADVISORS LINK INTIME INDIA PRIVATE LIMITED | HI-GREEN CARBON LIMITED
Portion for proportionate allocation to QIBs. Further, not less than 15.00% of the Net Offer shall be available for allocation on a proportionate basis to Non-Institutional Investors PRIVATE LIMITED SEBI Registration Number: INR000004058 Mr. Sagar Dhirubhai Siyani
and not less than 35.00% of the Net Offer shall be available for allocation to Retail Individual Investors in accordance with the SEBIICDR Regulations, subject to valid Bids being SEBI Registration Number: INM000012917 Address: C-101, 247 Park, LBS Marg, Vikhroli Address: G-557, Lodhika Industrial Estate, Metoda
received from them at or above the Offer Price. All Bidders (except Anchor Investors) are required to participate in the Offer by mandatorily utilizing the Application Supported by Address: B 1311-1314, Thirteenth Floor, Shilp (West), Mumbai — 400083, Maharashtra, India. G.1.D.C. Gate No. 3, Metoda, Lodhika Rajkot- 360021,
Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) in which the corresponding Bid Amounts will be blocked by R, . Lt Tel. Number: +91 810 811 4949 Guiarat. India
o : b , : - . b ; Corporate Park, Rajpath Rangoli Road, Thaltej, el. Number: + jarat,
the Self Gertified Syndicate Banks (*SCSBs”) or under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. For details, see “Offer Procedure” on Ahmadabad, Gujarat — 380054, India. Fax: + 91 22 4918 6195 Tel No: +91 92275 74010;
page 206 of Red Herring Prospectus. Telephone Number: 079 4918 5784 Email Id: higreencarbon.ipo@linkintime.co.in Email: compliance@higreencarbon.com
Bidders / Applicants should note that on the basis of PAN, DP ID and Client ID as provided in the Bid cum Application Form, the Bidders/Applicants may be deemed to Email Id: mb@beelinemb.com Investors Grievance Id: Website: www.higreencarbon.com
have authorized the Depositories to provide to the Registrar to the Offer, any requested Demographic Details of the Bidders/Applicants as available on the records of the Investors Grievance Id: ig@beelinemb.com higreencarbon.ipo@linkintime.co.in Investors can contact the Company Secretary and Compliance
depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s) related to an Offer. Website: www.beelinemb.com Website: www.linkintime.co.in Off/cef; or the BI‘?U\;/)‘S or tlh? Zeglslt)r/ar to the %ffer in case of étim;
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of Contact Person: Mr. Nikhil Shah Contact Person: Shanti Gopalkrishnan f;’ﬁé‘r’s %rf%/lc))(t);t;gt e[)gz_irzdﬁrgf ﬂg’f‘iezugqu'?g/’?,gggeﬁ ”fe
records. Any delay resulting from failure to update the Demographic Details would be at the Applicants' sole risk. Bidders /Applicants should ensure that PAN, DP ID and CIN: U67190GJ2020PTC114322 CIN: U67190MH1999PTC118368 respective beneficiary account and refund orders, ec.
:g"a‘:"&eghgﬂg ‘;“’,’;ﬁ:ﬂl"e"i';et‘:]g“é';e E;ﬂg:‘md‘;{’:;:’:;'m:::‘"s Z“‘:h:“gi’ dD:uIrE f\“d ﬁ::ﬁ?;r:DF?):?r‘lllgeﬂ;gltehfoBll)i cum agg"g‘}‘;‘ggr';%“‘ ?i'l‘;':l't‘l Tﬁiﬁ'.' d‘";‘n"s:l"r‘; 'm t?]’; AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before applying in the
beneficiary account provided in the Bpi d cuva Iication; Form s aciive pp ! ) pp Offer. Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, website of the Company at www.higreencarbon.com, the website of
y p o o o . _ o _ o the BRLM to the Offer at www.beelinemb.com the website of NSE i.e. www.nseindia.com, respectively.
Contents qi the Memorandum 2! Association of the Companv.as regards its objects: For information on the main objects aqd ptherobwcts of our Company, see “History | AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: Hi-Green Carbon Limited,
and Certain Corporate Matters” on page 126 of the Red Herring Prospectus and Clause Il of the Memorandum of Assomqtmnﬂof our GCompany. The Memorandum of | felephone: +91 92275 74010; BRLM: Begline Capital Advisors Private Limited, Telephone: 079 4918 5784 and the Syndicate Member: Spread X Securities Private Limited
Assomapog of our Company is a matgrlal document for inspection in relation to the Offer. For further details, see the section “Material Contracts and Documents for Telephone: +91 79 6907 2018 and at the selected locations of the Sub-Syndicate Members, Registered Brokers, RTAs and CDPs participating in the Offer. Bid-cum-application
Inspection™ on page 289 ofthe Red Herring Prospectus. Forms will also be available on the websites of NSE and the designated branches of SCSBs, the list of which is available at websites of the stock exchanges and SEBI.
Liability of Members of the Company: Limited by shares. ESCROW COLLECTION BANK/ REFUND BANK/ PUBLIC OFFER ACCOUNT BANK/ SPONSOR BANK: AXis Bank Limited.
AMOUNT OF SHARE CAP.ITAL OF THE CQMPANY AND CAPITAL STRUCTURE: The Authorised share cqpital ofthe Company i_S 3 2.5,00,00,000 diVide.d into 25000000 Equity | yPI: Retail Individual Bidders can also Bid through UPI Mechanism.
Shares qf 10 each.nThe issued, subsgrlbeq and pald-ue share capital of the Company pefore the Offeris X 19,00,00,000 divided into 19000000 Equity Shares of¥ 10 each. | ay capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospectus.
For details of the Capital Structure, see “Capital Structure” on the page 55 of the Red Herring Prospectus. On behalf of Board of Directors
NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given For. HI-GREEN CARBON LIMITED
below are the names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed for by them at the time of signing of the ’ d
Memorandum of Association of our Company: Mr. Amitkumar Hasmukhrai Bhalodi — 2500 Equity Shares, Mrs. Dakshaben Shaileshbhai Makadia — 2500 Equity Shares, Mrs. ] . sd/- . .
Binaben Sandipbhai Makadia — 2500 Equity Shares and Mr. Rajendra Umedlal Mehta — 2500 Equity Shares aggregating to 10000 Equity Shares of Z 10/- each. For details ofthe |  Place: Rajkot Amitkumar Hasmukhrai Bhalodi
Capital Structure, see “Capital Structure” on the page 55 of the Red Herring Prospectus. Date: September 13, 2023 Managing Director and CFO
LISTING: The Equity Shares Offer through the Red Herring Prospectus are proposed to be listed on the Emerge Platform of National Stock Exchange of India Limited. Our | Disclaimer: Hi-Green Carbon Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other
Company has received an in-principle approval from the National Stock Exchange of India Limited for the listing of the Equity Shares pursuant to letter dated August 24, 2023. | considerations, to make an initial public offer of its Equity Shares and has filed the RHP with the Registrar of Companies, Ahmedabad on September 13, 2023 and thereafter with
For the purposes of the Offer, the Designated Stock Exchange shall be Emerge Platform of National Stock Exchange of India Limited. A signed copy of the Red Herring | SEBIandthe Stock Exchanges. The RHP is available on the websites of SEBI at www.sebi.gov.in, website of the Company at www.higreencarbon.com, the website of the BRLM
Prospectus has been submitted with the ROC on September 13, 2023 and Prospectus shall be submitted for registration to the RoC in accordance with Section 26(4) of the tothe Oﬁe(at www.beellngmb.cqm, the website of NSE i.e. Www.nselnd'la.conj, respecnv.ely. Any eo’gentlal mves”tors §hqu|d note that investment in equity shares involves a high
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus up to the Bid/ Offer Closing | degree of riskand for details relating tothe same, please referto the RHP including the section titled *Risk Factors” beginning on page 26 of Red Herring Prospectus. - ,
Date, see “Material Contracts and Documents for Inspection” on page 289 of the Red Herring Prospectus. The Equity Shares have npt been and will not be .reglstered underl th_e u.sS. Sgcurltles Act of 1933, as amended (the Securltles Apt ) or any s_tate securlfues laws in thg Unlf[ed
o o o _ , States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration
DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI”): Since the Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, | reqyirements of the Securities Act and in accordance with any applicable U.S. state securities laws. The Equity Shares are being Offered and sold outside the United States in
2018, the Draft Red Herring Prospectus/Red Herring Prospectus was filed with SEBI. In terms of the SEBI Regulations, the SEBI shall not issue any observation on the Offer | offshore transactions' in reliance on Regulation S under the Securities Act and the applicable laws of each jurisdiction where such Offers and sales are made. There will be no
Document. Hence there is no such specific disclaimer clause of SEBI. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 186 of the RHP. public offering in the United States. garima ad!
_|
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Qv Registered Address:- Tower A, 11th Floor, Peninsula Business Park,
TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai- 400013

Serwces Ltd under the Secur|t|zat|on and Reconstruchon of Flnanc;lal Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued
a Demand Notice dated 15.06.2023 calling upon the Borrower & Co-Borrowers/Guarantors
i.e., (1) M/s Tayal Tent House, Through its Proprietor, Madhav Villas, Attalla Chungi,
Vrindavan, Uttar Pradesh- 281121; (2) Mr. Sudheer Agrawal Alias Sudher Agrawal alias
Sudhir Agrawal S/o Mr. Vishnu Prasad; (3) Ms. Poonam Alias Poonam Agrawal, Both R/o.
House No. 63, Chhipi Gali, Vrindavan Bangar, Mathura, Uttar Pradesh- 281121 to repay the
amount mentioned in the Demand Notice being Rs. 38,79,980/- vide Loan Account
(Restructured) No. TCFLA0370000011061051 along with interest plus penal interest
charges, costs etc. within 60 days from the date of the said notice.

The borrowers, having failed to repay the amount, notice is hereby given to the borrowers,
in particular and the public, in general, that the undersigned has taken
symbolic/constructive possession of the property described herein below in exercise of
powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the said
Rules on this 13th day of September, 2023.

The borrowers, in particular, and the public, in general, are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of the Tata Capital Financial Services Ltd,
for an amount Rs. 38,79,980/- as on 15.06.2023 along with interest thereon and penal interest,
charges, costs etc.

4673, AREA ADMEASURING 64 SQUARE YARDS, I E., 53 51 SQUARE YARDS, CHHIPI GALI,
VRINDAVAN, MATHURA, UTTAR PRADESH, MORE PARTICULARLY DESCRIBED IN SALE DEED DATED
16.03.2017, EXECUTED IN FAVOR OF SUDHIR AGRAWAL. BOUNDED AS: EAST : HOUSE NO. 64,
WEST : HOUSE NO. 62, NORTH : ROAD 21 FT" WIDE, SOUTH : HOUSE OF MOTI LAL BAJAJ

. © P u T
Date - 13.09. 2023 Tata Capital Financial Services Ltd.

TAMILNAD MERCANTILE BANK

e Gurugram [Gurgaon) Branch,
IMB g 5147, Jawahar Nagar, New Railway Road,

B phen sbwadd n il

Mear Modern Diagnostic Centre, Gurugram-122001.
Ph- +31 124 2308800; Mob: +91 9958320030,
email- gurugram@tmbank.in

APPENDIX IV- A {See Proviso to rule 8(6))

Sale Notice for Sale of Immovable Properties
Auction Sale Notice for Sale of Immovable Assets mortgaged / charged to the
Bank under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule & (6) and
9 (1) of the Security Interest (Enforcement) Rules, 2002,
Matice is hareby givan to the publicin genaral and in particular to the Borrower Mis.
Mohini Traders, Mrs. Sunita Gogia (Proprietor) and Guarantors 1. Mr. Ramesh
Gogia and 2. Mr. Rohit Gogia that the below described immavable properties
marigaged/charged fo the Secured Creditor, the constructive possession of
which has been faken by the Authorised Officer of Tamilnad Mercantile Bank
Limited, Gurugram Branch, {Secured Creditor), will be sold on "As is where is",
“As is what 8", and "Whatever there is" on 30.09.2023, for recovery of
©1,89,70,153.54 as on 31.08.2023 due to Taminad Mercantile Bank Limited
Gurugram Branch (Secured Creditor) with subsequent interest and expenses
from M/s Mohini Traders. The Reserve Price will be Rs 74,00,000/- and the
eamest money deposit will be Rs. 7.40,000/-.
On equitable mortgage of residential house building with the extent of 64 sqg.
yds.. (covered area 1470 sq.ft.) bearing at Khasra No. 3457770, H. No. 48514,
Revenue Estate of Krishna Colony, New Colony, Near Dev Samaj School,
Gurugram- 122 001. standing in the name of Sh. Ramesh Gogia, Smt. Sunita
Gogiaand Sh. Rohit Gogia.
For detailed Terms and conditions of the sale, Please rafer to link provided in
secured creditors Website www.tmb.in.

[V | AMNTYR BiLA

W WEARITAL pROTECTING INVESTING FINANCING ADVISING
ADITYA BIRLA FINANCE LIMITED

Registarad Office : Indian Rayon Compound, Veraval, Gujarat - 362266

Branch Address : 1st Floor, Vijaya Bank Building, Plot No. 17, Barakhamba Road,
Mew Dethi 110001

“APPENDIX- IV-A"
[See proviso to Rule Rule 9{1) Security Interest |Enforcement) Rules,
Sale notice for sale of immovable property

E-Auction Sale Notice for Sale of Immovable Assets under the Securiization and
Reconstruction of Financial Assets and Enforcement of Security Interastict, 2002 read with
provisa bo Rule 81} of the Securty Interest (Enforcament) Rules, 2002 (54 of 2002),
Modice is hereby given fo the public in general and in particular to the Borrower () and
Guarantor (s) that the below described immovable property morigaged to fhe Secured
Craditor, the physical possession of which haz been taken by the Authorized Officer of
Aditya Birla Financa Limded, the morgage proparty will be sold on *As i whara is™ "As is
what &7, and “Whataver there i2° basis on 4th October, 2023 for recovery of Rs.
11,87,31,812 [Eleven Crore Ninety Seven Lakh Thirly One Thousand Eight Hundred
Twelve Only) due as on 08.12 2022 and further inerest and other expenses including TDS
Calculstion and Pre-Fayment Charges thereon fill the date of realizafion of complete
Outstanding amaount due to the Secured Craditor frony Borrowersico-Borrowars namiehy
Coronation Infrastructure Private Limited, Through Director, Mr. Surinder Singh
Atwal, Mr. Ranjeet Singh Atwal, Mr. Karanveer Singh Atwal, Mrs. Gurpreet Kaur Atwal.
The Rezarve Price will be Rs. 8,64.00,000i-. (Rs. Eight Crore Shety Four Lakh Only) for
Froperty Mo. ;- E-0, Meera Corporate Suites, 1 & 2, Ishwar Nagar, New Delhi - 110085
and the Eames! Money Deposit will be B6,40000{- (Rupees Elghty Six Lakh Forly
Thousand Cnly).

2002]

Short description of the immovable property

Date : 13.09.2023
Place : Gurugram

Authorised Officer
Tamilnad Mercanfile Bank Limited, Guregram Branch

Pl Industries Limited

CIN: L24211RJ1946PLC000469

Regd. Office: Udaisagar Road, Udaipur - 313 001 (Raj.)

Phone: 0294-6651100, Fax: 0294-2491946

E-mail: investor@piind.com, Website: Www.piindustries.com
DIVIPANY

Impread by S

TRANSFER OF EOUITY SHARES TO

INVESTOR EDUCATION & PROTECTION FUND

1s Notice Is pub pursuant to the provisions of the Companies Act, read
with the Investor Education and Protection Fund Authority (Accounting, Audit,
Transfer and Refund) Amendment Rules, 2017 (“the Rules”) read with Section 124(6)
of the Companies Act, 2013 (“the Act”).

The Equity Shareholders of Pl Industries Limited (“the Company”) are hereby informed
that in accordance with the provisions of section 124(6) of the Act read with Rule 6 of
the Rules, all shares in respect of which unclaimed dividend has been transfered to
Investor Education and Protection Fund (“IEPF”) or dividend warrant has not been
encashed by the shareholder(s) during last seven consecutive years or more (relevant
shares), underthe Actand the Rules, shall be transferred and credited by the Company
to the Demataccount of [EPF in the manner prescribed under the Rules.

Accordingly, dividend declared by the Company during financial year 2016-17 (Interim
Dividend 2016-17) lying unpaid / unclaimed for a period of seven consecutive years or
more as on December 1, 2023 will be transferred to IEPF. Further, shares held by the
shareholders who have not en-cashed the dividend for the year 2016-17, and who have
not encashed any dividend warrant during last seven years, will also be transferred to
IEPF under the Act and the Rules. Details of such dividend and shares transfer are
available on the website of the Company viz. https://www.piindustries.com/investor-
relations/sh-ce/Shareholders-Information. All benefits accruing on such shares, if any,
shall also be transferred to IEPF in compliance with the Rules. The shareholders may
claim the shares transferred to IEPF along with benefits accrued thereon, from time to
time, after following the procedure laid down in the Rules. Please note that no such
claim shall lie against the Company with respect to the unclaimed / unpaid dividends
and share(s) transferred to the IEPF pursuant to the Rules. The Company has
communicated by email where email address is available and by post where e-mail
address is not recorded with company, to those shareholders whose shares /unpaid
dividend are liable to be transferred to [EPF under the said Rules.

In case the shares which are required to be transferred to IEPF are held in physical
form, the Company would be issuing duplicate share certificate(s) for transferring to
I[EPF and upon issue of such duplicate share certificates, the original share
certificate(s) will be deemed to be cancelled and non-negotiable. In case the shares
are held in demat form, the Company shall inform the depository by way of corporate
action, for transferring such shares to IEPF.

In order to enable sending of notices and other statutory communications/ benefits to
shareholders in electronic form, we request the shareholders of the Company, who
have not yet registered their e-mail address, PAN No. and bank account details, to
register the same in respect of equity shares held in electronic form with the
concerned Depository through their Depository Participant(s) and in respect of
shares held in physical form by writing to the Company or its Registrar and
Share Transfer Agent M/s KFin Technologies Limited (Unit: Pl Industries Ltd.)
Selenium Tower B, Plot 31-32, Gachibowli, Financial District, Nanakramguda,
Hyderabad - 500 032. Attn: Mr. N. Shiva Kumar, Toll Free No.1800-4258-998. Email:
einward.ris@kfintech.com; website: www.kfintech.com

In case the Company does not receive any communication from the concerned
shareholders by November 27, 2023 or such other date as may be extended, the
Company shall, with a view to complying with the requirements set out in the Rules,
dematerialise and transfer the shares to IEPF Authority by way of corporate action by
the due date as per procedure stipulated inthe Rules.

For Pl Industries Limited

Sd/-
Sonal Tiwari

Place: Gurugram
Date : 13.09.2023

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SORLET MEDIA AND ENTERTAINMENT PRIVATE LIMITED

Name of Corporate Person SORLET MEDLA AND ENTERTAINMENT PRIVATE LIMITED

All That Part & Parcel of the Mortgage Property bearing no, “E-0, Meera Corporate
Suites, 152, Ishwar Magar, New Delhi - 110065"

For detafied tesms and conditions of the sale, please refer fo the Enk provided in Secured
Crediors website |, www.adityabirlafinance.com or https:sarfaesi.auctiontiger.net

Date; 13.08,2023 Bhupender Tanwar,
Place: Dedhi (Authorised Officer)
Aditya Birla Finance Limited)

1

2| Date of incorparation of Corporate Persan 'JE'."]E.Tuh

3| Buthary under which Corporale AnC- Daki & Harg.ar'a Ml n:umnrala:l Under Tha
Person 8 Incoporated registerad  (Prowvision Campanles Act, 2013

4| Corporale danfty nL,.~11I:-E|r'Irn|IE|:|IaI:|Il‘, UT40000L2016PTC04167
idensity number of Corporate Parsan

5 | Address of the regislered Ofice and Ground Fhacr, E-44/3 Okhia Industrial Araa
Frincipal office (if any) of Corporate Person | Phase-2 South Dathi -110020

.| Liuidaton commancemenl dabs of 11th Septamber, 2023

Caorporate Person

‘[o

as Janalakshm| Financial Services L|m|ted) under the Secuntlzatlon And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (2) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the date of receipt of the said notices, along with future interest as applicable inciden-
tal expenses, costs, charges etc. incurred till the date of payment and/or realisation.

b |

Loveneel Handa

Address: 201, 2nd Floar, Park View Complax 48,
Mear Relance Fresh, Hasanpur, | P Extension,
Patparganj, Delhi-110092

Email: lavengef cs@gmail.cam

Phone: S8186644TH

Regin. No.: [BEIPA-D02NP-MI0452020- 202471 3386

Mame, address, email addrass, telephone
rumier &nd e regisiration number of
the Liquitator

[ & | Last date for submission of claims 10th Oclober 2023

Motice iz hereby given hat Sorket Medla And Enteriainment Private Limited has commenced volintary
bquidztion an 11th September, 2023,
The slakeholdars of Sorlet Media And Entartainment Private Limeted are hansby caliad upon Lo submit
proof of their claims, on or befiore 10th Qietober 2023, to the liguidator 21 he addoess mentioned against
iem 7
The Enancia crediors shall submit their progf of claimes by electronic means anly, All ather slakeholders
maay submit the procd of claims in perscn, post ar elecionizally, il
Submisgion of false or misleading procfs of claim shall aliract panaliies, ey Tl
Liquidator for Sarlef Media And Entertainment Private Limited
{Uhnder Woluntary Liquidation)
Registration No: [BEUVPA-D0ZIP-MNO1048/2020-20211 3386

Diabe: 12,09 2023
Place: Dehi

Company Secretary & Nodal Officer

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Bankrupicy Board of India
{Insoivency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
IND SWIFT LIMITED

RELEVANT PARTICULARS

1, | Mamea of corporate deblor Ind Swift Limited

2. | Date of incorporation of corporate debbor | 06-06-1986

3. | Authority under which corporate

debtor is incorporated | registerad Registrar of Companies, Lhandigarh

4, | Corporale Identity Mo. / Limdted Lisbility
[dentfication Mo, of corporate dablor L24230CH1986PLC0068S7

5. | Address of the regisiersd office and Registered address: 721 Industrial Ares,
principal office (if any) of corporate deblor | Phase 1, Chandigarh-160002

&, | Insolvency commencemant date in

respect of corporate debior 12-09-2023
7. | Eslimated date of clozure of insclvency ;

resofudion process 10-03-2024
B, |Mame and registration number of the Ms. Sunita

nsohvency professianal ackng as inkarim

rasniution professions [BEUIPA-QOZIP-NO1 208/2021-202214031

Address- SC0 818, Firsl Floer, NAC Manimajra.
Abaove Yes Bank, Chandigarh-160104
Emall: caskanwar@omail.com

8. |Address and e-rmail of the interim resciution
professional, as registersd with the Board

Adkdress- SCO 818, First Floor, NAC Manimajra
Abowe Yes Bank, Chandigarh-180104
Ernad: cirp.indswili@gmail com

hobede:+81 9475921452

10| Address and &-mail 1o be uged for
cormespondence with the interm
resolubion professaons!

11.] Last date for submission of daims 26-08-2023
12 | Clesses of credilors, if any, under clawsa (&)
of sub=section [BA) of seclion 31, ascertaned | Public Deposits

by the indenm resclution prafessional

13.| Hames of Irsateency Professionals dertifed o} At Grover

act = Authorised Representative of crediars  JIBBUIPA-D0P-MNO0 56201 7-18M 0403

in a class (Thrae nameas for each class) IHouse Ma, 1634, Secior 18-0 Chandigarh-160018
Emailirppdvsors@gmail com

2 Ankur Bansal

IBBLPA-ONRNCAL-N-00 3702120221 3820
SC0-66, Sector-47-0, Chandigarh-160047
IEmail : ip.caankurdgrall.com

3. S5udher Kurmar Jan
IBBNPA-ODIP-HO0 31/2047-201811 1457
305, GH-64, Sector-20, Panchkulz

Email : skgaineibli@omail.com

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-2)

1st FLOOR, 5.C.0. 33-34.36, SECTOR 17-A, CHANDIGARH
(Additional space allotted on 3rd & 4th Floor alsa)

Case No. : OA/M927/2022

Summons under Sub-Section (4) of section 19 of the Act, read
with Sub-rule {2A) of rule § of the Debts Recovery Tribunal
(Procedure) Rules, 18897 Exh. No. 18712
UNION BANK OF INDIA
VS
MIS GLASCO PHARMACEUTICALS PVT. LTD.

To

(1) M/s Glasco Pharmaceuticals Pvt, Lid.

M/s Glasco Pharmaceuticals Private Limited, through its Directors,
Plot Mo. 301, First Floor, Industrial Area, Phase-2, Chandigarh.

Also At : Plot No. D-10, Focal Point, PSIEC Mubarakpur, Tehsil Dera
Bassi, Mohali, Sahibzada Ajit Singh Nagar’/MohalifAjitgarh, Punjab.
Also At:

Second Address : M/s Glasco Pharmaceuticals Private Limited
through its Directors Plot No. D-10, Focal Point, PSIEC Mubarakpur,
Tehsil Dera Bassi, District SAS Nagar, Mohali, Punjab-140507.
Sahibzada Ajit Singh Nagar/Mohalil Ajitgarh, Punjab-140507.

2. Defendant No. 2. Shri Sunny Kumar Son of Shri Arjun Prasad
Director of M/s Glasco Pharmaceuticals Private Limited, House No.
3097, Near Ram Mandir, Sector 47-D, Chandigarh -160047.

3. Defendant No. 3- Smt. Rinku Kumari Mishra Wife of Shri Raju Kumar
Mishra Director of M/s Glasco Pharmaceuticals Private Limited,
House Mo, 3097, Near Ram Mandir, Sector 47-D, Chandigarh -160047.
4. Defendant No. 4. - Shri Sunny Kumar Son of Shri Arjun Parsad,
Resident of House No. 3097, Near Ram Mandir, Sector 47-D,
Chandigarh -160047.

§. Defendant No. §- Smt. Rinku Kumari Mishra Wife of Shri Raju Kumar
Mishra, Resident of House No. 3097, Near Ram Mandir, Sector 47-D,

Chandigarh -160047.

SUMMONS
WHEREAS, OA/1927/2022 was listed before Hon'ble Presiding
officer’Registrar on 06.06.2023.
WHEREAS this Hon ble Tnbunal is pleased to issue summons/ notice on
the said application under saction 19(4) of tha Act, (OA) filed agains! you
for recovery debts of Rs. 36,69,783.99 (application along with copies of
documenis etc. annaxad)
In accordance with sub-section (4) of section 13 of the Act,
defendants are directed as undear :-
i) to show cause within thirty days of the service of summons as to why
raliaf prayed for should not be granted;
(i) todisclose particulars of properties or assets other than properies and
assels specified by the applican! under senal number 34 of the cniginal
applcation :
(1) you are restrained from dealing with or disposing of secured asseals of
such other assels and properties disclosed under senal number 3A of the
original application, panding hearing and disposal of the application for
attachment of proparties,
{Iv} you shall nol tfransfer by way of sale, leasa or otheryise, excepl in the
ardinary course of his business any of the assels over which securty
interest & created andior other assels and properties specifled or
disclosad under senal numbar JA of the onginal agphcation without the
prior approval of the Tribunal;
iv] yvou shall be llable 1o account for the sale proceads realised by sala of
sacured assals or other assels and properties in the ordinary courss of
business and deposit such sale proceads in the account maintainad with
the bank or financial institutions holding securily inleras! over such assets,
You are also directed to file the written statement with a copy theraol
furmished o the applicant and (o appear before Registraron 27.09,.2023 at
10:30 A.M. failing which the application shall be heard and decided in your
absancea
Givan undo my hand and the seal of this tnbunal on this dated 21.06.202 3.

you, the

Place: Delhi NCR

Sr, Borrower/ —Date/ Time|
N Loan No. Co-Borrower/ Outstanding Due & Type of
0 Guarantor/ Mortgagon (in Rs.) as on Possession
1 10.07.2045 Date:
1) Mrs.Irfana Rs.2,41,522/- 13-09-2023
Applicant), (Rupees Two Lakhs ime:
a7938240000047| _ (ApPlicant) Forty One Thousand |  1™e
2) Mr. Jamshed Five Hundred and 10:20 A.M.
(Co-Applicant) Twenty Two Only) | Symbolic
as on 06-07-2023 | Possession
"Description of Secured Asset: Built Up Plot and Land Area 35 Sg.yards,
‘out of Khasra No.71, situated in the Revenue Estate Area of Village Kulak
Pur Palla, Delhi-110036. Owned by Mr. Jamshid, S/o. Mr. Vahid Kalu. Bounded
as: East: Gali 8 Ft., West: Property of Others, North: Property of Others,
South: Property of Others.
Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein

above have failed to repay the amounts due, notice is hereby given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Sd/- Authorised Officer

Date: 14.09.2023 For. Jana Small Finance Bank Limited

.J JANA SMALL FINANCE BANK

| & mr ey ied cosmmprrinl Gani)|

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1,
1172 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL
Business Park, Challaghatta, Bangalore-560071. Branch Office: 16/12,
2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, New Delhi-110005.

PUBLIC NOTICE

v-.-

FORM NO. INC-254
Before the Regional Director Ministry of
Corporate Affairs, Northern Region
In the matter of the Companies Act, 2013,
Section 14 of Companies Act, 2013
and Rule 41 of the Companies
{Incorparation) Rules, 2014
as amended upto date
AMD
Im Ehe matter of Cormpany
"WORTHERM AROMATICS LIMITED"
CIM: DO G0DL1SraPLCD10100
having its Registered Office at 5 UGF

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as &
result of transactions with companies, associations of
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies of
entering into any agreements with advertisers of
otherwise acting on an advertisement in any manner
whatsoever.

14.|7a) Relevant Forma and (a) WWeb link:
1) Details of authonized representatives | hitps:tibbi.govinfenhomeldownloads
are available at (b} MA

Modice is hereby given that the Mabongl Company Law Tribunal, Chandigarh, hes orderad the
commencamant of a Corporale Insclvency Hasolubion Procass against the M's Ind Swift Limided
an 12-08-2023,
The creditars af M5 Ind Swift Limited are herehy called upon fo submit their claims as on CIRP
date with prool on or before 28-08-2023 b the Inferm Rasalulion Prodessional & the address
menbioned againsl2ntry Mo, 10
The financia creditars shall submit their claims with proof by elecironic maans only, All othes
creditors may submitihe claims with proof in person, by postor by electronic means,
The submission of proof of clzsms should be made in accordance with Chapter I of ihe
Insoivency and Bankruptcy Board of India {nsolvency Resolution Process for Corporake
Peraons) Regulations, 2016, The crediers shall submé their claims by filing the appacable claim
form [specified belowin Mode 1) along with docurmentany proofs:
Mote: 1
Form B: for claims by Oparational Cradilors {except Workmen and employeas)
Form C: for Claims by Financal Cradilors
Form CA: for Claims by Finencial Creditors in 2 Cless
Form D: for Claims by a workman and employes
Farm E: for Claims by Authorized Rapresantatve of Warkman and Ermgloyees
Farm F: for Claims by cred@ons other thanfinancial creditors and aperational creditors
Claimants should mention contact detalls in the claim form so that any guery regarding
thedr claim can be resolved promptly.
Submission of false or misleading proafs of claim shall attract penaltios. 43
I
Ms. Sunita
Interim Rescluton Professional
Iry the meatler of Ind Swift Limitad
[BEMPA-DD2/IP-MON 2082021 -20221 4(531)
|BEI Registerad Email: caskanwangmail.com

Email for Correspondence: cirp.indswifti@gmail.com

Date: 14,00, 5023
Place: Chandigarh

qﬂ:ﬂlm Simze Ao

pumab national bonk

=== HERO HOUSING FINHN[:E LIMITED

Regd. Office: 08, Community Centre, anqntLuP Va r-:n'r fihar, New Delhi - 110057

Phome: 011 492% i Toll Free Humber: 1800
Wabsita: waw.herahousinghinance. ¢ LG5 i
Contact Address: Building No. 37, 2nd Floar, C |:-r'1rn.1'1lh.I Centar,
Basant Lok, Wasant Vihar, Mew Delhi- 110057,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
[As per Appendix IV read with rube 8(1) of the Security intarest Enforcement Rules, 2002}
VWheeas, the undensigned being the Authonized Oficer of the Hera Housing Finence Limited, under
Ihe Sacuntization ard Raconstruckian of Financial Asseés and Enfarcement af Secunty Infarest Aot
002 and n exercise of powers conferred wnder section 13(12) read wih rule 3 of tha Sacurily
Imferest (Enforcermant) Rulas, 2002, mzued a demand notices as mensonad below calling upon the
Bomrowers to repay the amount mentioned in the notice within 60 days from the date of the said nofice.
Thea bomvaar, having fadad to rapay the amaunl, netics s heneby gean ko the barmawer, n paricular
and the public, in general. thal the undersigned has taken possession of the property described
hierain below in exencise of powers conferred on himunder sechion 1341 of the said Act read with nule

B of the zaid Rules

The barrower, in parficudar, and the public in general, are hereby cavfioned nol to deal with the
propesty and any dealings with the proparhywill be subjecs to the chama of the Hero Housing Financs
Limited, for an amouni redzrrad o below alcng with mterast tharaon and penal mterast, charges, cosls
gbe. from dale mentioned below,

The boerower's attention is inviled o provisaons of sub- section (8} of Seciion 13 of the A, mrespect
of lime avalable, o redeam e secured assets

thierohfl,com

Loan Name of Obligor(s) Date of Demand Date of Passassion
Account Legal Heir{sy/Legal MeticelAmount a5 [Consiructivel
Mo, Representative|s) per Demand Motice Physical)
HHFNSPHOU | KAILASH CHAND | 250472023, Rs. 16.96,857 12092023
21000018166 | SHARMA, PRABHA as on dale 184203 {Fhysical Possession)

Description of Secured Assetsiimmovable Properties: Flat Mo, S, Mg, On Second Fiooe
With Roof Right {Iks Back Sade], Conssting OF Ona Drawingidming Ream, Twa-badroom, Twa
Toiled, Ore Kibchen And One Balcony, Covenad Area Meazuring 500 Sq. FL. E 46.45 3q. Mirs Bt
on Residential Piot No, D-819, Situated At 0.1{&nkur Vinar, In The Area Of Village Loni, Pargana &
Tehsil Loni, District Ghazighad. U.p-201102 Morth: Ciher Property, East Plot Mo, D-808, South;
Rioad §mir, West FlotMo, D-810

Drabe- 14-09-2023 Place:- DehiMCR - Sdi- Autherised Officer, For Hero Housing Finance Limited

0

IFL HOUSING FINANCE

IFL GOLD LOAK{A UNIT OF IFL HOWSING FINANCE LTD) | GOLD AUCTION ROTICE |
Regd off:- D-16 First Floor, Prashant vihar, Delhi-110085 | CIN- US59100L2015PLC 285284

The borrowers in specific and the public in general are hereby notified that the pubibc auction of goid
omaments pledoed in the below acoounts i proposed Lo be conducted al regd office on 29-09-2023
from [02.00pm onward s anwhich customers failed ba make payment

Adarsh Nagar Branch : Loan Mo, ASNZE0000018948, ASN200000018828, ASNIGOI00016316,
ASNTE0000019264, ASNZGOODOD01ATTS, ASNIAXO00016056, ASN20000001621%,
ASNZEA00001E982, SNZE00Q0017590 ASNZ00000017ERG, ASHNIEOOODO18451,
ASMNZEN00D015137, ASN2EQD00017EZ1, ASN2E0000091065, ASNIERDO001BESL,
ASNIEDO0D0DT 1845, ASNISOOOQ0ITIS0, ASWNASOO0000TRSEE, ASKIS00000I0EE2
MSNZEO000013839, ASNZOOO000147o0, ASNZG0000018536, ASMZEO0000132T,
ASHUIG00001 2411, ASN2G0000018035, ASM1S000001Ta54, ASK2G0000018194,
ASMNZE0O00001TAYE, ASNZGAD0001E2T1, ASN2OD00000TE352, ASMIGOQRDO19117,
ASMZENO0D011031, ASN1S0000013513, ASMNZEQQQDO1TATO, ASNI&ERDO0O1TEST,
ASNZEO00001 9263, ASNIS0000016455, Adhyapak WNagar Branch © Loan Mo-
ADNZGO000018417, ADN260O0D0O00TET34, ADNAISO00G01TS11, ADNZE0OO0O0156024,
AON1400000087 73, ADNI3C00001 7665, ADNZEL0O00018497, ADMIE000001TE4S,
A0ON930000018083, ADN2G00000175EY. ADN2B0000O1T142, ADMZE0000013039,
ADNZE0000014952, ADN28IDO000S40T, ADNIBOOOOOTRESS, ADMNIZ0OOOQQDED3IE,
ADNZEAO00015576, Dilshad Garden Branch :Loan Mo, | DSGSS0000016164,
DSGIBOOO001950%, DSG200000014308, DSG2E0000018711, DIGI000001617T0,
O5G140000019494, DSGA0EFIIEI8423, O5G280000016880 |, DSGH30000012582,
OSG28000001181%, DSGE140000015553, DSG2E0000017420, DSGZ0000L018952,
DEGIGMI0000E, DSG2EO0I008019, DSGXE00M01642T, DSGANSMIICI0T585E, Karawal
Nagar Branch :Loan Moo KWN2E0000017345 KWK2G000001&313, KWNSAOI00018040,
EWNSB0E00TEIZ0, KWNIBDDOOD19031, KWHN180000018118. KWN2E8000001914940,
KWHZB0DO0001184E, KWN2E0000019244 KWN140030008026. KWH280000019091
JSWNSE000T80TT, LMEWNOTE29-220009844,  KWH2EI0D0018900,  KWN2E0000ETTE,
KEWNTBOLOO0T1104, RKWHZE0000017678, KWNISRIMRM1BE2E, KWN2EO000019165,
EWNZE0E00ITETT, KWNZE0000018654, KWN1I000000T0B0, KWN2E60000016557,
FWNZE0000011232, KWH15000001E176. Majafghar Branch : Loan no- NJF280000013455
NJFSEOMOM 18T 34, MNIFEEING0TEISE, NAF2EI0000177E0, NJF1S0000019052, Kartar Magar
Branch : Loan no: KTN10E0000019302, KTM260000017464, KTNZGO000019073,
KTHZ60000015%60, KTMNIE00D00018592, KTM260000015189 , KTM15D000O0174563,
KTHZE0000D15635,  KTH20I000015345, KTNZG0ODI0TEIEE, KTWIS000DO17E15, Narala
Branch : Loan no- NELZI00O0019525, Khajurl Khas Branch ; Loan Moo | KARE0000015552,
BJK1S0000018531, KAR14000001 0863, KJK200000015539, Subzi Mandi Branch: Loan Na.,
SBM3EDI00019294, Mayur Vihar Branch : Loan Mo M1 2800000718256 |, MV 280000013820,
MY TIRQG00013TZE, MVIZE0000099265, MVI2E000001T6RE, MV1930000018241,
MVI260000018389, MYVT260000015404, MWV1260000017545, MV12600000152580, Karnal
Branch : Loan Mo, , KNL15000001 09595, KMLZG00MI018174, KRL1050000016780, Chandeariok
Branch : Loan Mo CDL150000017643, CDL260000017562, CDL150000019127,
COLO80000017536 |, COL2600000187EY, CDLZ000Q0019850, COLIGMB00018473,
COL200000012325, COL20000001 7968, COLY8A00018223, COLI0S000001 8414,
COL10S00000 18524, COL200000018469, COL260000013248 | COL280000018504,
COL20000001 %057, Shyam Wagar Branch :Loan Mo.- SMNZE000001 Ed'-]El. SMMEA0000016015,
SMNZEIDIDITOS, Trinagar Branch : Loan Ko TRER14J000011642, TRNSAOIOD0TANGE,
TRN1A000000&8 155, TRM 140000010338, Hastsal Village Branch : Loan No.- H3T20000001 7076,
HET260000017822,  HSTZ80000018251, LNHETO1421-220011032,  HST2600004Q7557,
HS5T260000014679, HET260000018217, HST28000001B058, HET1050000019220,
HETHODMDITTES, Uttam Magar :Lozn noo UTKT2000001 72K, UTM2G0000018535,
UTHNAS00000 5570, UTHIS000001G6818 | UTNI8QO000 14645, UTHNI1400000157235,
UTH 130000013197, UTHIS0000018640, UTKIS00M0114:9, Rohini Branch @ Loan Mo
RHNZO0I0I012498, RHEN1SI000007E01, RHM14000000G7I0 | RHN140000008561, Manghoi
Branch : Loan Moo- NWGHAQ0QQ006833, MGI200000018767, NGUOSOO0O001851G,
NGEGH0DI01 2685, NGI2000I009343, MGHOSI0000B300 | NGI200000019354, Vishwas
Magar : Loan Moo- VHMZ00000016221, Morth Ghonda ; Loan noo- WGDOSE0I00018303,
NED400)000% 05, MGD2E00001 726, NGDSOMN]18524

I e auckon does ot get completed on the same day due 1 ary reason, T sama sl be cond ucled
cn J0-08-2023 al regd affica. Ineresled biddars should sumil R= 100000- a5 EMD, also bidder has
b depasit tha EMD latest by 28-08-2023 throwgh online made. The biddiars should carmy valid 1D
CardiPan card! GET Cerificate, For more detais please condact 8595070101

Authorised officer, For IFL Housing Finance Ltd

CIRCLE SASTRA CENTRE LUDHIANA
Site No. 5, Ferozepur Road, Ludhiana

'HUWP’;“ES“E“"UE:‘ f‘;fg““ﬂmbﬂ POSSESSION NOTICE {Rule 8(1)} of Security Interest { Enforcement ) Rules, 2002
oad, New PE|Ii;'1 i.'1 - ( For Immovable Property)
""""" stiionenApplican Whereas the under signed being the Authorzed Officer of the Punjab MNational Bank under the
NOTICE _ Sacuriizaton and Haconstruction of Financial Assats and Enforcamant of Securty Interast Act. A2 and in
Mot ““Wg’f‘*’? S g&neral putihc exercise of powers conlermed under Saction 13 (12) read with Rules 3 of the Sacunty Interesi ( Enforcement
tﬂﬁ.?ﬁ:ﬁﬁmﬁg—,: Ef:trdaul-lgéllél'.n;ra:r?‘r:rﬂ Hulas 2002, ssuad a deamand notice undar section 13 | ',"| mantionad against thair namas. Calling upon the
under seclion 14 of the Companies Act borrowars Lo répay the amoun! mantonsd harsanatianwithon B days irom the data ol recespt of saed nolsce
M3 read with aforesaid rules -Ell'llj iEI» The QOrTowar naving talled o repay the amount, notica 15 haraby grean o the bormower and the public |
desirous of converling from “Public| |Oenaral hal thé undarsigned has taken possassion of tha proparty daescnbed haran Dalow In axercise of
Lil‘l‘l“&d Eﬂmpﬂl‘l]l'" nta a "F'Ii'l'ﬂ!ﬂ' pOwWErs caonferrad on Bim under Seaction 1 Ha ) ol the sa At read with Hule B of 1ha said Ruless of th
Limiled Company” in _tE"'"ﬁ ofthe special | | Sacurity Interest Enforcemeant) Rules, 2002 on the dates stated against each account
resolution Fassﬁd E"It its Annual General The borrower In particular and the public in ganaral s hereby cautioned not to deal with the propany and
MEEtJ'I'-l"QI; heid on 08 Septernh-er. 2023 FIG any dealings with the proparty will be subyect to he charge of the Punjab Nabonal Bank for the am
enable the company to give effect for such
COMVETSIoN meantionad against thair nama Plus interast and other chargas accrued thareon bl realEation
Any person whose mterest i likely 1o be The Borrowers/Guaraniors! Morigagor's attention s invited o provisions of sub-section (8) of Wi 13
affected by the proposed changefstaius of | | of tha Act in respact of bma avalable o redeam he secured assals

the company may deliver or cause 1o be
delivared or send by ragistered post of his
objections supportad by an affidavit stating
the nature of his interast and grounds of
oppositioniobjection, f any o the Regional
Director, Northern Region, at B-2 WING, 2*

Marma of Branch

Borrowers & Guarantors

Description of tha
Secured Assels

Ms A S R Industries|All that is part & parcal ofEM of
(Borrowaer) through its| Residential House no

Recoverable
amount as per
Demand Notice

13.09.2023 05.07.2023 | Rs. 11,93,981.57
1, Maha|| Rs. Eleven Lakh Ninety Three

Date of Possession

Fd5 7 airgal no

Regd. Office: -

IndoStar Capital Finance Limited
Unit No. 505, 5" Floor, Wing 2/E, Corporate Avenue Andheri- Ghathopar
Link Road, Chakata, Mumbai, Mumbai City, MH -400093, India

Branch Office - - 204, Padma Tower - 2, Rajendra Place, New Delhi - 110008

NOTICE UNDER SECTION 13 {2) OF SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
I, the undersgned as (he aulhonzed officer of Mis indostar Capital Financa LTD, hereby ghee the following notios to the below mentionad Borrower
[3) ! Co- Bomower (S) / Guarantor {3) who have grossly failed to discharge their legal liability i.e. defaulted in the repayment of the amount Le.
principa as wed as the inferest and other charges accrued there-on for Loan {3) Against Property {S) advancead to them by Mis Indostar Capital
Finance LTD and a5 a consequence there-af, the Loan (3} hawve bacoma Non-Performing Assels [ N_PAS) of he company. Accondingty, Molica {5)
dated - 22082023 weare isswed to them under Saction 13(2) of Sacurilization and Reconsiructan af Financal Assals and Enforcamant of Secunty

inferest Act, 2002 and rules there-to, an their last Known addresses through Indla Post on 050582023 however the same hawve been delivered or

FLOOR PARYAVARAN BHAWAN CGO E'_‘ﬂp-_ Amrik S_I“Elh singh Magar, Dabalohara Road, Ludhiana|Thousand Nine Hundred Eighty One
COMPLEX, NEW DELHI - 110003, within 'T.'i tp’im{l;i.’;?“' E:IH:: msg 183 S5q. Yards comprised in Khasraland paise Fifty Seven only | as on
twenly one days from the date of publication {: iak -:”a I ;::” :-‘,..r,l JrI no. 2582, Khata no. 29/37 as per jamabandi for |04.07.2023 with further interest and
of this nolice with & copy to the applicant illﬁf:rrn w'p;_'.”.:ml_hi al-nfr' the year 1888-88 of Vilage Daba, Hadbast|charges w.e.f. 01.07.2023 less
company at its registered office situated at: | |R/a r|| ' r*.i:a ;"I.LE{}J no.262, Tehsil & Distt. Ludhiana in the name of [recoveries i any & costs until
5 UGF, Indraprakash Building, 21| |Sireet no.1. MahalSh. Amrik Singh S/o Charan Singh registerad vide TD no. B653 datad 04.07 . 1959
Eﬂrﬂi}hﬂmhﬂﬂmdlﬂﬂiﬂ.iﬂﬂlﬂfﬂ F-C,||||_|". Magar E'],'|!;|,|- bounded as undear !'-.lﬂ-\.l '.‘-"ur,'h" Td'g" Wesl Sallar 75" MNorith: Streal 217 Wide
For and on behalf of the Applicant | [Lohara Road [23'9" South.Dewan: 23’
NORTHERN AROMATICS LIMITED | |Ludhiana- 141016 and Mr, lgbal Singh S/o Sh. Amrik Singh (Guarantor) Rfo H. No. 7457, Street no.1
Sdi M iha Singh Magar, Daba-Lohara Road, Ludhiana-141016
VIRENDRA Psﬁf’:g,‘;’sg?;"]' (Mis Unique Hut|All part and parcel of|] 13.09.2023 | 03.07.2023 | Rs, 22.48.926.31)-
Date: 14.09.2023 P|[|I:E'HI-'I'|H Dalhi ”_”'“"EI“ its Pro priglor)immoveable Property (Land & Building-|(Rs Twenty Two Lakh Forty Nine
it — ami |-|I'.|.||H.'!.|rlw-||h|'| Residenlial cum commercial House)|Thousand Nine Hundred Twenty Six &
narchel SingNimeasuring 10 Marla (302.5 Sq yards) hav ng |Paiss Thirty One Only) as on 30.06.2023
(Borrow E_Ir_ % 10/170 share of total land measuring 8K-10M |with interest charged upto 30.06.2023
- e M“T_Hﬂg“f] I’hh'_;’ comprised in Khata No 1533/1602, Khasra Noland further interest wel 01.07.202
E'T'h';lclr"'ll'z_;'h] I-i';:::':” 404 as per Jamabandi for the year 2009-10 |plusother charges until paymaent in full
ACKSIOdE Samneave
Hospital " N a wl|situated at Aggwar Gujran-1, lehsil Jagraon, Distt Ludhiana registered vide
Dashmesh Nagar|Vasika No 6222 dated 27.02.2012 in the name of Smi. Igbal Kaur wio Sh
J a graon rj | '-\. i Harechel !_:;IH-:_‘.'H The Fl.'l..lF_lr""'!'?' g Bounded as unoer 'E._-ﬁl :_':r Flf.l; W [_‘n_l;-'.:': I
Ludhiana and Sh,.|West: Maniit Kaur; 83", North: Dr Rajwinder Singh: 35'-3", South: Road: 36

Harchet Singh s/o Sh. Kamail Singh (Guarantor) resident of

- 1
d Colony

Cuarter No 21-4 220 KV Gr

H.MO 446, DeepaliPitampura, Deepali Chowk, Delhi- 110034
4, Mrs. BALVIR KAUR (Co-Borrower)
H.WO 446, Deepali Pitampura, Deepall Chowk, Delhi-110034

S Pl YVl Ty Ll e LS L el L - L e e P o e i B B b M L i

(Borrower &lResidential

PSPCL, Sidhwan Bet Road, Jagraon, Distt Ludhiana 142 026
Smt. Igbal Kaur wiolAll part and parcel of| 13.09.2023 |03.07.2023 |Rs. 18,99,698.43-
oh Harchel Singhjimmoveable Property (Land & Building-|(Rs Eighteen Lakh Ninety Nine

retumed un-served and it is apprehended that the parties mentioned here-in are avoiding the service of the same, as such the Borrawer (5) / Co- Linitcanor) sh GUI LAY H'-“J!J'—'”?-' )| Thousand Six Hundred Ninety Eight &
Barrower (S GUARANTOR [S) namead below are hereby intimated by way of this publication nofice ta clear their entire oudstanding dues for the o "J':!'J"f' I 2 oy |Measuring 10 Marla (302.5 Sq yards) having|Paise Forty Three Only) as on
loan facibies availad and also far which sacurilies hava been created by them as datailad undar: ::mm-ll b‘.'h”'““'l""".{% “110/170 share of total land measuring 8K-10M |30.06.2023 with interest charged upio
et diffidll  9Ingh w0 enmnrised in Khata No 1533/1602, Khasra No|30.06.2023 and further interest w.e.f
Name of the Borrower/Co-Borrower & Address eamsiption of M Notes Linte & borrower) bothjng ae amabandi for the year 2009 1'I 01.07.20238 fuil
Schedule Property Amount(S) Demanded residants of - Ouarter 404 as per Jamabandi for the year 2009-10 2023 & costs until payment in
1,M'S. BHARAT COLD STORE (Borrower) Allthat, 22 Aug 2023 No 2T-4 220 KV Grid situated ai Jf.-._g.g:_'nr.-',r Gujran _1_ :I'.:-r'-.::ni Jagraon E‘.-:.-'-.['.r L_h._l']!-l..:]i'lr'l_ registered H
H.NO 448, Deepali Pitampura, Deepall Chow, Delhi-110034. | PROPERTIESAT:- Total amounting to T1,47,80103--| |Colony, PSPCL |Vasika No 6222 dated 27.02.2012 in the name of Smi Igbal Kaur wio Sh
2. Mr. Surjeet Singh (Co-Borrower) H.NO 446, Deepali Pitampura, | {Rupees One Crore Forty-Seven Lakhs | |Sidhwan Bet Road,|Harchet Singh. The Property is bounded as under: East - Dr Rajiv Gupta: 71
H.NO 446, DeepaliPitampura, Deepali Chowk, Delhi-110034. | Deepall Chowk. DELHI-110034. | Eighty Thousand One Hundred and Three Jagraon, DIistt|West:Manjit Kaur: 83', North : Dr Rajwinder Singh  35%-3", South : Road: 36°
3. Mrs. MANDEEP KAUR [Co-Borrower) Only)as on 09-08-2023. Ludhiana 142026

Smit.
Wio Sh

LOANACCOUNT NO-
LSDELOG118-190003290

Place - Delhi
Date - 13.09.2023

This stepis baing lakean for subslitubad serice of the um-sarved nolica {5). The above mentonsd Borrowsr {511 Co-Borrowsr (511 Guaranior (5] are
advised to make the payments of amount demanded abowe along with futire interast and other charges accnied there-on, within G0 days from the
date of publication of this notice failing which (withaul prejudics to any ciher night remeady available with Indostar Capital Finance LTD) fusther sleps
for aking possession of the Secured AssatsMortgaged properly will be infliated under the provizions of Sec 13 (4] of the Securitizaton and
Reconstreclion of Finendial Assats and Enforcement of securily Intarest Act, 2002 and Rules there —io. The parties named above are also advisad
nat toalienate, craate third party inberast in he above mentioned properties on which Indostar Capital Finanoa LT D has the first Ghafge

aingh, GCo-borrower
Sh. Jagdish Singh sio
Hans Raj. Rio H no
379, Ward No 11 Near
factory, Khanna
Road, Samrala Dist
Ludhiana

.F'-:' AT '-'|'|'|F

Ioe s
renyisierad

Marth-

Kuldeep Kaur{EQOM of property mag 0K-15 3 -l[
Jagdish|M being 15-3/4/44 share of land meaasuring

COATIRINS ied i khawal no, 1208
1251, Kila no. B8/

Tehsil Samrala, Distl. Ludhiana regd as sale dead
bearing wasika

12.08.2023
_.l|.:' AMA
1167 . K |.-Ir-|l"| no

01.07.2023 |Rs. 11,41,856.98
(Rs. Eleven Lakh Forty One Thousand
: " Eight Hundred Fifty Six and Ninety
2016, Sy ,_,Im I '1: ;{.—Irr|| '1' :m:Ellhhh” INe | Eight Paiea only) as on 30.06.2023 with

furiher mierest wef 01.072023 at
51 g [a9reed rate and other expenses &
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